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RF DEVELOPMENTS IN TAMIL 
NADU

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) What concrete *teps he has 
taken on this issue, because a stage ol 
deadlock has now been reached in (his 
whole situation? After all ihe»c rituals 
of various narrations and statements, 
what are the concrete steps which he has 
taken on this question? We met you, Sjr 
and made a submission to you in your 
Chamber
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SHRI DINEN BHATTACHARYYA 
(Serampore) That «  Paralok Sabha 
that is a Hou*e of Flders, oun> is the 
I ok Sabha
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SHRI DINEN BHATTACHARYYA 
I shall speak in Bengali then, and >ou 
may kindly excuse me
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For -the benefit of Shri Mumgiman. 
tham and his, other friend:,. I shall now 
*peak in English. The hon. Member’s 
name Shri Muruganantham is very in-
teresting. It means in Hindi that he is 
taking chicken every day, but he is a 
vegetarian.

SHRI M. KALYANASUNDARAM 
<TiruchirapaUi): I t  is the name of the
second son of Lord Shiva.

jMR. SPEAKER: I am considering
this. I do not know the back-ground of 
the calling-attention-notice admitted in the 
other House. I have to clearly see, once 
we start taking into account the conduct 
of the presiding officers or anything that 
happens inside the Legislative Assembly 
of a State, whether* it is proper or not; if 
we start discussing it, then as referred to 
by one of the Members, our own con-
duct may sometimes be discussed in the 
Legislative Assemblies. But we have to 
’»ee, leaving aside this aspect of ihe ques-
tion, whether there is any constitutional 
breakdown. I have to ascertain whether 
there is aqy constitutional breakdown. 
The majority party is working there; 
they met yesterday, whether tightly or 
wrongly, and there was a motion of con-
fidence in the Ministry. I would certainly 
like to have some report from the 
Governor. I would like to  know w h e th e r  
the Governor has sent any repoit on the 
issues facing Tamil Nadu or not. and if 
I get it in time, my ruling will be ready 
there and then. But tiH then, I must 
keep yvfttchisg, and I should not give a 
ruling which jnight set a bad -example for 
the future, because a number of such 
things jnay happen. Th*t is my mcw. I 
hope ho*. Members will kindly keep 
waiting for some time----

SHRI Hf. KALYANASUNDARAM: I
oit * different fkrint, peri«fnlrt?. of 

course, 0  Taa*U Nadu.

> MR. 0MB4KS&: -But not m  IkM * of 
Shri K. Manohars*?

SHRI M. KALYANASUNDARAM: 
On my own behalf, Sir. Newspapers in 
Tamil Nadu have published certain re-
ports regarding raids by income-tax offi-
cials and also the Enforcement Directo-
rate, and they are giving their own in-
discriminate details involving Ministers, 
MPs and houses connected w-lh.. -

MR. .SPEAKER: Let him kindly ask a 
question. This is not a subject for dis-
cussion. That is not a relevant question 
now. He may ask a question 4bout it 
and not use this procedure. . . .

SHRI M. KALYANASUNDARAM: 
Why should the Government not take 
this House into confidence and give us the 
details?

MR. SPEAKER: Let him follow the
regular procedure of asking questions.
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR): 
I jshall convey it to the Home Minister.

13 hrs.

j^ ? it *y$ |  fa  ^  qrfrsnw *pt w d  

ifr <m snwr tu fa  f
^ W W T fft f



2 2 7  R* f>evelopm,’nt\ DFCFMBHR 5, 1972 in Tamil N adu  2 8

«sTr sear f*$RV m sfaft :

v?#*, vpt wt m  £>rr f% trf^fr 

t o t  ir Qffr q fr ffa #  m i  tit %

T|qr$ r  'r\ rf|5f,7 % ^I^-rq % ^  ^

Wid *nfr «fr i ^  fwr fa
w u  % vfr ^ 'ff xn^'s*

£  <t t  V'T*r *r*nr 7:nrcr j f u m  ^ * p r w  t «i 

v r w r  w  i

SHRI JYOIIRMOY BOSU: I do not
Agree at all. In this context, allow me 
to say that what was done in regard to 
West Bengal was grossly wrong. We do 
not at all consider the Centre has any 
right to use the long stick in tackling 
matters concerning the States. Therefore, 
wo should wait and see what happens.

MR SPEAKER: I am very happy
that while supporting the Tamil Nadu 
case, he has taken this stand on the West 
Benp.il issue. At that time, he was dc- 
k-ml nj; what was sought to be done. He 
has rightly understood it now

SHRI JOYTIRMOY BOSU. Our 
Pait\ line is always consistent.

1 know you arc always with me in youi 
heart of hearts.

MR SPEAKER: Not A l w a y s .

In the case of West Bengal, he had 
adjourned it sine die. Nothing was known 
as to what would happen. That was 
entirely a different case. The whole con-
stitutional machinery was set at nought.

In the ease of Punjab, as you know, a 
typically Punjabi attitude was taken. But 
we did not discuss it.

SHRI ATAL BIHARI VAJPAYEE: 
We did.

MR. SPEAKER: We just discussed..

SHRI DINEN BHATTACHARYYA: 
Talked out.

MR. SPEAKER: Not the conduct of 
the Speaker.

SHRI ATAL BIHARI VAJPAYLL: 
No.

This time we would like to discuss vual 
constitutional issues involved m the T'KUi! 
Nadu crisis..........

MR F.P1 AKER: No, no.

S H R I J ’i O T I R M O Y  B O S U : Y o u

kindly get uj f f t c r  w e finish.

MR SPEAKER I am not going to 
allow you to make more observations. 1 
would like you to drop the matter.

SHRI S M. BANERILF (Kanpw). 
I have privilege motion.

SHRI DINEN BHATTACHARYYA:

I have a very brief submission The 
Government of India have repatriated the 
Pakistani prisoner* captured on the wes-
tern sector, Pakistan has also done like-
wise about our men captured by them. 
So I emphatically demand of Government 
that they must come forward with a 
clear statement whether the emergency 
will be hfted or not.

MR. SPEAKER: I must have notice.

SHRI DINEN BHATTACHARYYA: 
I have sent you a notice under rule 377.

MR. SPEAKER: I receive So many of 
fhem. I cannot allow everybody.

SHRI DINEN BHATTACHARYYA: 
The situation is already ripe for Govern-
ment to immediately come forward with 
a statement saying that they will lift the 
emergency. One thousand ycwug toy* 
are detained under DIR.
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MR. SPEAKER: I am sorry. He is 
Bpeaking ·without being called. 

He may send it to me. I will send it 
10 Government. 

SHRI DINEN BHATTACHARYYA: 
All right. But you ask him to make a 
$fa!ement. 

MR. SPEAKER: He can only send a 
.question-nothing else. 

SHRI JYOTCRMOY BOSU: Yesterday 
we raised the issue ol' the looting and 
burning of some Mnslim villages in U.P. 
The Deputy-Speaker had directed Govern-
ment to make a statement. 

Compani?s (A mellllme111) Bill 

13.04-{- hrs. 

RE: QUESTION OF PRIVILEGE 
· (Query) 

SHRI S. M. BANERJEE (Kanpur): 
What about my privilege motion? 

MR. SPEAKER: That is under 115. 
I am sending it. As soon as the . reply 
comes, I shall let him know. 

SHRI S. M. BANERJEE: It is against 
Shri S. N. Mishra. 

MR: SPEAKER: In regard to that, I 
am waiting for the member's explanation 
about it. 

SHRI S. M. BANERJEE: This docu-
MR. ~·PEAKER: I will enquire into ment rs being circulated. 

it. 
SHRI JYOTIRMOY BOSU: We are 

waiting for a statement. 

We are living in a civilised country. 
we· want a statement on this. 

MR. SPEAKER: Mr. Mishra wanted 
some time and I gave it to him. 

SHRI INDRAJIT GUPTA (Alipore): 
Time for what? 

MR. SPEAKER: Papers to be laid on MR. SPEAKER: As the practice goes, 
the Table. we must ask the Member also as to what 

is the matter. 

13.04 hrs. 

PAPER~· LA ID ON THE TABLE 
REVIEW AND ANNUAL REPORT OF HIN-

DUSTAN ORGANIC CHEMICALS LTD. 
FOR 1970-7 I. 

THE DEPUTY MINISTER JN THE 
MINISTRY- OF PETROLEUM AND 
CHEMICALS (SHIU DALBIR SINGH): 
I lay on the Table a copy each of the 
follow111f! papers (Hindi and Engli sh ver-
sions) under sub-section (I) of section 
619A vf the Companies Act, 1956 :-

( 1) Review by the Government on 
the working of the Hindustan 
Organic Chemical·s Ltd. for the 
year 1970-71. 

(2) Annual Report of the Hindustan 
Organic Chemicals Limited for 
the year 1970'-71 along with the 
audited accounts and comments 
of the Comptroller and Auditor 
General thereoa. 

[Placed in Library. See No. LT-3906/72] 

SHRI S. M. BANERJEE : I am leav-
ing tomorrow afternoon. The 48 hours 
wifl expire tomorrow morning. 

MR. SPEAKER: I think it should not 
be expiring. I should receive it today, 
unless the Member expired.! 

SHRI S•. M. BANERJEE: Jt 1s a very 
slanderous document. 

MR. S·PEAKER: Anyway, I shall look 
into it. Kindly do not disturb. 

13.06.hrs. 

COMPANIES (AMENDMENT) BILL 

APPOINTMENT OF MEMBER TO }OINT 

COMMITTEE 

SHRI NAWAL KISHORE SHARMA 
(Dausa): I beg to move: 

'That this House do appoint .Shri 
Muhammed Sheriff to the Joint Com-
mittee on the Bill further to ·amend the 


